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RAJYA  SABHA 

Tuesday the 22nd December,     1981/ 1st 
Pausa,  1903   (Saka) 

The House met    at eleven of the clock, 
Mr. Chairman in the Chair. 

ORAL ANSWERS TO QUESTIONS 
MR.   CHAIRMAN:     Mr.     Gurudev 

Gupta.    Question No. 421. 
SHRI GURUDEV GUPTA:    I     put 

Question No. 421. 

MR. CHAIRMAN: You are lucky that it is 
not 420. 

Confiscated Goods 
•421. SHRI    GURUDEV GUPTA: 

SHRI RAMCHANDRA 
BHARADWAJ. 

Will the Minister of FINANCE be pleased 
to state: 

() what is the total value of confis cated 
goods in the godowns of the Customs 
Department at various places in the country as 
on the 30th November,  1981; 

(b) what is the total value of goods which 
have since been disposed of through co-
operative societies in the country during the 
years 1980 and 198l upto 30th November, 
1981; 

(c) what is the total value of confiscated 
goods sold at the customs godowns during 
1980 and 1981 upto 30th November, 1981; 
and 

(d) whether Government propose to stop 
selling confiscated goods from the customs 
godowns? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SWAISINGH SISODIA): (a) to (d) A 
statement is laid on the Table of the House. 

†The question was actually asked on the 
floor of the House by Shri Gurudev Gupta. 

Statement 
(a) The total value of smuggled goods 

confiscated by the Customs authorities, lying 
in the godowns of the Department as on 30th 
September, 1981, figures for which are 
available was Rs. 42.62 crores (Figures provi-
sional) . 

(b) The value of such confiscated goods 
sold to the National Co-operative Consumer 
Federation Ltd. during the years, 1980 and 
1981 (up to September) figures for which are 
available, was Rs. 5.18 crores and Rs. 3.77 
crores respectively (Figures provisional) . 

 

(c) The value of such goods disposed of 
by retail sale by the Customs authorities 
during the years 1980 and 1981 (up to 
September) figures for which ere available, 
was Rs. 2.63 crores and Rs. 1.65 crores 
respectively (Figures provisional). 

(d) No, Sir. 

SHRI    ARVIND    GANESH    KUL-
KARNI:     Sir... 

SOME HON. MEMBERS:    Sir, Sir..., 

MR. CHAIRMAN:   These hands are 
already seen. 
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MR. CHAIRMAN: Just a minute. He is 

entitled to a second supplementary. 

 
COFEPOSA detention orders issued in 1979 

were 257, in 1980 these were 354, and in 1981 
up to October the number is 254. 
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SHRI PILOO MODY: Sir, what is the 
relevance? 

SHRI SAWAISINGH SISODIA: The 
number of persons actually detained in 1979 
was 224, in 1980, 298 and upto October, 
1981, 194. About the number of Government 
employees, the break-up is that during 1980... 

SHRI PILOO MODY: Sir, what is its 
relevance? 

MR. CHAIRMAN: He has asked how 
many of them are Government servants. 

SHRI PILOO MODY: I want to know 
whether the question was planted or the 
answer is planted, because he has already the 
information with him even to answer a 
question which is totally irrelevant. 

SHRIMATI HAMIDA HABIBULLAH:    
What Is this, Mr. Mody? 

MR. CHAIRMAN: You don't know what 
may be asked. 

SHRI R. VENKATARAMAN: Why are 
you annoyed with giving answers, Mr. Mody? 
You should be annoyed with not giving 
answers. 

SHRI PILOO MODY: I am interested in 
all citizens of India, including you. 

SHRI SAWAISINGH SISODIA: Customs 
and Central Excise Officers— in 1980, 9 
officers were involved. Some of them were 
suspended. The number of police officers was 
6 in 1980. 

MR. CHAIRMAN: That is all right. You 
need not give the whole catalogue.   Shri 
Bharadwaj. 

 

 
Soon after the present Government took 
office, an action plan was formulated in 
connection with the implementation of the 20-
point programme. .. 

 

SHRI SAWAISINGH SISODIA: ... which, 
inter alia, called for pursuing anti-smuggling 
and anti-tax evasion measures. The action 
plan proposes the following four-pronged 
strategy: strengthening of the preventive and 
intelligence machinery, intensification of 
application of the provisions of COFEPOSA, 
economic and legislative measures and 
bilateral arrangements for cooperation with 
neighbouring countries. 
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SHRI PILLO MODY: It all depends on 
whether you are filling them or he is 
filling them. 
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SHRI PILOO MODY: Mr. Chairman, 

Sir,... 

SOME HON. MEMBERS: Sir Sir,... 

MR. CHAIRMAN: Just a minute. I 
think there is more interest in this 
question than in the smuggled goods. 

SHRI PILOO MODY: Mr. Chairman, 
Sir, the Minister has made two rather 
very amazing statements. He says that 
goods which are brought in under the 
allowable limits, he thinks, can be sold 
and, therefore, are not considered as 
smuggled goods. I think it is clearly 
understood—the Finance Minister will 
correct me if I am wrong—that goods 
that are brought in for resale are 
considered as smuggled goods. You are 
only permitted to bring in these goods for 
your own..: 

MR. CHAIRMAN:  Personal use. 

SHRI PILOO MODY: ...personal use. 
That is one point which the hon. Minister 
replying to the question, perhaps did not 
know. And the second thing is, he has 
claimed complete helplessness in being 
able to check all these goods that are 
fraudulently manufactured over here and 
then stamped otherwise. So, on both 
scores he has admitted that he cannot do 
anything and, therefore, I do not think 
that his reading out a list of the 
COFEPOSA victims is going to help the 
matter at all. The point that 1 wanted to 
ask was this. From his reply over here. I 
made a quick calculation that so far the 
Customs have been able to dispose of 
goods worth 13 to 14 crores of rupees out 
of the Rs. 42-odd crore worth of goods. 
Can I take it, and will the hon. Minister 
assure me, that 25 to 30 crores worth of 
goods are still in the Customs sheds? 

SHRI R. VENKATARAMAN: Sir, so 
far a& the first part of the question 

is concerned, what my esteemed col-
league explained was that if people who 
are allowed to bring certain things as 
allowable baggage sell them to other 
people, it will be difficult for the 
Government to check. It is true that if 
they declare that these goods are for sale, 
then we will not allow them as baggage. 
Baggage is allowed only in respect of 
those items which are for personal use. 
(Interruptions) You have not understood 
him. 

SHRI SAWAISINGH SISODIA: He 
will never understand. (Interruptions) 

SHRI R. VENKATARAMAN; No, 
you did not understand. What my 
colleague said was that when... 

SHRI PILOO MODY: I heard it. 

SHRI R. VENKATARAMAN; You 
heard it and you are trying to cleverly 
twist..'. (Interruptions) 

SHRI PILOO MODY* I appreciate 
the team spirit. 

SHRI R. VENKATARAMAN: Cer-
tainly we take action in regard to 
spurious goods under our industrial 
regulation machinery, but still it is 
confession of reality when I say that 
these things do take place. My hon. 
friend visits Hong Kong and various 
other countries very often. He knows that 
there some of these watches are just put 
on with the brand names like Omega, 
Rolex and all that and are sold as such 
and our people think they have got 
wonderful watches at cheap prices 
whereas only the dial is of that brand. 

MR. CHAIRMAN: That also may not 
be genuine. 

SHRI R. VENKATARAMAN; Yes. 
that also is not genuine. Therefore, that is 
the point with regard to it. Then, as 
regards the last point of Rs. 40—42 
crores,... 

MR. CHAIRMAN: Look at the 
excitement. Do not disclose where they 
are available. 
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SHRI R. VENKATARAMAN: ...1 
would say that not all of them are sold. 
For instance, gold and silver will be 
transferred to the mint, the currency 
notes will be transferred to the Reserve 
Bank, then some of these things are 
transferred to military and para-military 
stores; and only the remaining things will 
be sold. Therefore, ... 

SHRI PILOO MODY; Value of the 
residue? 

SHRI R. VENKATARAMAN: Do 
you want me to give the whole figures? 

SHRI PILOO MODY: I want to know 
how much you still have. 

SHRI R. VENKATARAMAN: That is 
difficult. Out of these, 92 (68+24) lakhs 
will be transferred to the mint because it 
is gold and silver; then item like currency 
worth Rs. 18 lakhs will be transferred to 
the Reserve Bank. Now, we will go on 
transferring. It is only the balance that 
will be sold. I cannot get a complete 
calculation. Shall I take out my cal-
culator and do it? 

SHRI PILOO MODY; Sir, he is 
always threatening to take out his 
calculator every so often.   Very good. 

SHRI ERA SEZHIYAN: Is it a 
foreign one or an Indian one? 

SHRI PILOO MODY: It is a Sharp. 

SHRI R. VENKATARAMAN; Yes, it 
is a very sharp instrument, very useful, 
instrument.    (Interruptions) 

MR. CHAIRMAN: I will give a few 
more chances. 

SHRI GURUDEV GUPTA: He is 
having the information which the hon. 
Minister has got. 

 

 

SHRI     SAWAISINGH     SISODIA: 
Yes, Sir.  
About the number of persons arrested, 
she has not asked it for any year but I am 
giving her the information for 1980 and 
1981. The number of persons arrested is 
1,878 in 1980 and in 1981... 

 
SHRI SAWAISINGH SISODIA: Yes, 

Sir, that figure I have got. The number of 
persons prosecuted in 1980 is 1,350 and 
in 1981 it is 1,368 and the number of 
those convicted in 1980 is 783 and in 
1981 it is 691. Sir, regarding the first part 
of the question, that was relating to 1980 
and up to 30th November, 1981. The 
figure of Rs. 42.68 crores is relating to 
1981 upto September, but the total goods 
seized and under the custody of the 
Department are worth Rs. 85.23 crores. 
(Interruptions) Let me explain the posi-
tion for confiscated goods. As you know, 
after seizure there is a procedure—
adjudication and final judgment —and 
after that the goods are ordered to be 
confiscated in favour of the Department. 
Therefore, the confiscated goods will be 
valued at Rs. 42 62 crores. Then there are 
goods ripe for disposal after adjudication 
by the Collector or the Assistant 
Collector. There is appeal and revision 
before different tribunals, before different 
authorities, competent authorities. 
Therefore, it takes time. And somebody 
may go to the High Court and the 
Supreme Court    also.    Therefore,    the    
actual 
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position would be like this. The goods 
ripe for disposal out of (a) and (b) that is 
Rs. 85.23 crores and Rs. 42.62 crores, 
amount to Rs. 12.43 crores. 

SHRI R.   RAMAKRISHNAN:    Mr. 
Chairman, Sir, when it is the avowed 
policy of the Government of India to 
discourage this craze for foreign goods. I 
would like to ask, through you, the hon. 
Finance Minister a very important question.    
All of  us have been noticing in the past 
one year half-a-page and full page 
advertisements in a national newspaper 
from Casio, Citizen and Sharp and    all    
these    big foreign  companies   whose   
goods   are sold in the smuggled goods 
market in India.    At the end of the 
advertisement they put "For information 
purposes only", because nobody can import 
it.    Obviously it is to encourage the 
smuggled goods market. Now Casio has 
brought in the latest calculator. They have 
advertised it in a big way. Will the 
Government of India consider banning 
these advertisements so that it will not lend  
a  helping hand    to those who want 
foreign goods, to purchase them, so that at 
least it will act as an effective check. Some 
people will say, "You bring me this and 
you bring me that," after seeing the 
advertisements and knowing the latest 
things. 

MR. CHAIRMAN:   Naturally. 

SHRI PILOO MODY: Why do you 
want to prevent competition in smug-
gling? 

SHRI R. VENKATARAMAN: Chair-
man, Sir, I have myself noticed it. It is a 
suggestion for action.   I will have 
it examined. 

SHRI SADASHIV BAGAITKAR: ' Sir, 
I am surprised with the answer the hon. 
Minister has given. Smuggling is one of 
the major roads for corruption, and the 
methods to curb smuggling or end it 
altogether need to be reviewed. The hon. 
Minister has said about the decision made 
by the earlier Government to destroy the 
smuggled goods. The destruction did not 
involve currency or gold; it 

involved computers or    watches   or 
such other things instead of passing them 
on to the co-operative   chain stores and 
creating a sort of screen for all types of 
smugglers to come on to the foot path 
and sell it.   That was the intention, I 
believe, of the previous  Government.    
Would  the hon. Minister tell us why this 
decision was reversed?    And is it not a 
fact that because  of your new  policy,  it 
has encouraged certain VIPs and    other 
important persons  also.    The    other 
day in this very House ** name was 
taken, and watches or goods are still 
lying with you.   It has been confirmed 
by the Finance Ministry.   He has not 
claimed the bag in which the watches 
were there.    That was mentioned in this 
House.    Therefore, I would like to 
know... 

MR. CHAIRMAN; It does not arise 
out of this question. 

SHRI SADASHIV BAGAITKAR; I 
would, therefore, like to know from the 
hon. Minister that the new policy which 
the Government has evolved to give 
protection to all kinds of smuggling and 
all types of. . .(Interruptions) 

SHRI SITA RAM KESRI: Since you 
say that, ** is a Member of the other 
House... (Interruptions) 

SHRI PILOO MODY;" Mr. Chairman, 
Sir, no smuggler should be allowed to 
participate in the Question Hour. 
(Interruptions) 

MR. CHAIRMAN: I am myself 
reaching the conclusion that you are 
straying from the question. 

SHRI SADASHIV BAGAITKAR: No, 
What I am saying is that the new policy 
is giving a. helping hand to all those 
elements who want to bypass the laws to 
use their position, use their status and 
indulge in some sort of smuggling in this 
country. Would the Government consider 
taking stric- 

**Note recorded. 
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ter measures to ban this activity? This is 
my question. This policy has failed 
already. 

MR. CHAIRMAN: That is permissi-
ble, but you cannot mention names. 

SHRI SADASHIV BAGAITKAR: Sir, 
the names were mentioned in this very 
House in the debate on Friday last. I am 
not making any new point. You can go 
through the record and find it out. 

MR. CHAIRMAN: I know. That was 
probably wrong then also. 

SHRI SAWAISINGH SISODIA: It is 
improper to involve a Member of the 
other House. 

MR. CHAIRMAN: Please do not start 
it again. I have ruled it out. Why are you 
bothered about it? 

SHRI SAWAISINGH SISODIA: 
There is no question of **being con-
nected with any act of smuggling. We 
have got no information. No record is 
with us.    (Interruptions) 

MR. CHAIRMAN: I think you have 
got it more strongly than it should be. 
You better answer this question whether 
you are going to tighten up the thing. 

SHRI SAWAISINGH SISODIA: It is 
incorrect. It is wrong. There is no proof 
and without any basis he should not make 
such wild allegations. As far as the 
question of intention of the Janata 
Government is concerned, of course, the 
hon. Member was part-of that Government 
and he knows the intention. But as far as 
the records go, no such intention is there, 
and we do not agree with such 
propositions. This Government has not 
taken any step to attract the smugglers or 
to create any attraction towards smuggled 
goods. Whatever action has been taken—I 
have given the details—is only to take 
anti-tsmuggling measures through the 
proper procedure and channel. Therefore, 
there is no question of attracting 
smugglers or... 

SHRI     NAGESHWAR       PRASAD 
SHAHI:   Antulay. 

SHRI     SAWAISINGH     SISODIA: 
...smuggling     activities.   So,   "inten 

tion"  and "attraction", these are all 
irrelevant questions which     he     has 

put. and *       * is not involved in 
this (Interruptions), 

SHRI SADASHIV BAGAITKAR: 
The intention was not the Question. 
(Interruptions) 

MR. CHAIRMAN: I think he has 
answered it in his own way and I cannot 
help it. 

SHRI R. R. MORARKA: Once you 
allow a question, how can he say it is 
irrelevant? 

 
SHRI R. VENKATARAMAN: Sir, it 

is unfortunately true that some of the 
people who enjoy immunity have been 
found to have brought contraband goods. 
Government will take appropriate action 
through diplomatic channels as well as 
under the law. 

MR. CHAIRMAN: Last question 
now—Mr. Mohanarangam. 

**Not recorded. 
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SHRI JAGDISH PRASAD 
MATHUR; What about the goods? Are 
they confiscated in the normal way or 
fire they deposited with the Embassy? 

MR.  CHAIRMAN:    What have you 
done about the goods? 

 
SHRI R. VENKATARAMAN: I told 

the hon. Member that Government will 
take action through diplomatic channels 
as well as under the law, whatever is 
possible under the law, 

SHRI PILOO MODY: The answer lies 
with the Russians. 

MR. CHAIRMAN: You can't dig very 
deep.   Yes, Mr. Mohanarangam. 

SHRI R. MOHANARANGAM: Sir, 
our hon. Minister has stated that some of 
the confiscated goods like gold and 
currency would be transferred to the 
Reserve Bank of India. But there are 
certain goods, very important goods, 
seized by the customs officers and they 
say that they are sent to the co-operatives 
and the customs godowns. But I know it 
fully well—I am staying very near the 
airport— that most of the goods in the 
customs offices are taken away by the 
customs officers, and the confiscated 
goods which are left by the customs 
officers are sold to the public. I want to 
know from the hon. Minister what action 
has been taken on the reports made by the 
public against customs officers who take 
away certain important goods, valuable, 
goods. The second part of the question is 
that you have said that the confiscated 
goods are sent to the co-operatives and 
the customs godowns. But the goods can 
be divided into two categories; one, very 
valuable goods and two, goods which are 
easily available in the market. The 
valuable goods are taken away by the 
customs officers. What action have you 
taken against the customs 

officials and what is the exact stage at 
which the matter stands at present? 

MR. CHAIRMAN; Instances are not 
there. 

SHRI R. VENKATARAMAN; Sir, 
there is a rule in the service of the 
Customs Department that the customs 
officers shall not buy any confiscated 
goods from the customs outlets. There is 
a rule and if there is a violation, we will 
take action against them. If there are 
people who violate the law, then 
certainly we will take action. 

MR. CHAIRMAN: Always there are 
people who violate the law. Next 
question. 

SHRI R. MOHANARANGAM; There 
should be a procedure as to whom the 
goods are to be sold. If there is a list as 
to whom the valuable goods are to be 
sold, then it will be very easy, whether 
the people involved are customs officers 
or anybody else. 

SHRI R. VENKATARAMAN: Sir, the 
hon. Member does not know the 
procedure, I am afraid. There is a little 
confusion. We sell certain goods through 
the co-operatives and the customs 
outlets. If there had been no such rules, it 
would have been possible for the 
customs officers to buy these things. But 
there is a definite rule that the customs 
officers or officials shall not buy from 
the customs outlets. 

MR. CHAIRMAN: I am trying to 
smuggle this question out now. (Inter-
ruptions) It must go out now. 

Import of Portable  Generators 

•422. SHRI ABDUL REHMAN 
SHEIKH :t SHRI   B.     
SATYANARAYAN REDDY; Will  the  
Minister  of  COMMERCE be pleased to 
state: 

(a) whether it is a fact that through a 
public notice issued on July 27, 1981, 

†The question was actually asked on 
the floor of the House by Shri Abdul 
Rehman Sheikh. 


